
 

[Shri B. R. Bhagat] world forum, i think 
we have done the right thing, we have done 
the thing which should have been done on the 
basis of principle. Of course, we have 
appealed for restraint because there is a 
serious situation in the Central Mediterranean. 
It should be all the parties concerned, the USA 
and others. We appealed personally to tlie 
Secretary-General that he ghould talk to the 
USA, United States of America and other par-
tiea concerned in the' region, the countries of 
the Mediterranean, Libya included. Such a step 
shou'd be pre-vanted. There should not be any 
more escalation. I think thh is the demand of 
the people of this country, and this is the right 
approach in this matter; 

For calling a meeting of the General Assembly 
a question has been asked. There are certain 
procedures through which the General 
Assembly can be called. It can be called either 
through the Security Council or it can be 
called by the majority of the members, in 
consultation with the majority of the members 
of the United Nations. One is a quicker 
process and the other a longer process because 
consultations with the majority of the 
members of the General Assembly takes a 
longer time. But we have considered this in the 
Non-aligned Bureau in the last meeting that 
we had of the Groups which went thero. And 
we said that this matter was open, this option 
was open. We will take a decision. The Non-
aH?ned Bureau Group in New York wi'l take a 
decision in the matter as the situa-arises. But 
the main point is wc. must work for peace. We 
mu'.t work for prevention of such an event 
happening again. We must work for a restraint 
all ever. That is what we precisely did and that 
was our mandate. We did it to the best of our 
ability. 

MR. DEPUTY    CHAIRMAN:    The House 
stand adjourned till 2.30 P.M. 

The House adjourned for Luneh 
at six minutes past one of the Clock. 

The House reassembled after 
lunch at thirty-two minutes past two 
of the dock— Mr. Deputy Chairman 
in the Chair. 

RESOLUTION RE: COMBATING THE 
DRUG  MENACE     AND  REHABILI-

TATION  OF DRUG   ADDICTS 

DR. (SHRIMATI) NAJMA HEPTULLA 
(Maharashtra): Sir, I beg to move the 
following Resolution:— 

"TMs House recommends that 
Government should— 

(i) take steps to combat effectively the 
spreading menace of drugs and narcotics, 
which are degenerating the nation, 
especially the younger generation, and 

(ii) make institutional arrage-ment for 
the rehabilitation of drug addicts by using 
the revenue realised by way of penalties, 
seizures, etc. from offenders and drug 
traffickers." 

Sir, if you permit me, I will speak in Hindi. 
. 

MR,  DEPUTY     CHAIRMAN:     All 
right. 
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"The first ever batch of narcotics to be 
prepared for clandestine export from Bombay to 
the   West wai by  the   CIA in    1972—800 kg3   
ot opium  to  the  USA     itself,  whose 
weakness for the opiates was   then rampant.   
Packed in tins, ready for shipment the opium 
was intercepted by the Bombay Police at a 
desolate beach on the city's shoreline.    The 
Police had no clue as to the   CIA's 
involvement, and took it as the first instance  of 
the city's     underworld "trying  its    heard  at  
hard    drugs in stead of gold." 
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"On lst January, the DRI seized 2.95 tonnes 
of hashish from a container at the Bombay 
docks  to be loaded on a ship bound for 
Rotterdam via Singapore." 
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But it becomes too late for them   tt> take any 
rectifying measures. 
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SHRI   R.  RAMAKRISHNAN     (Tamil    Nadu): Mr.    
Deputy Chairman, Sir, I rise to support the Resolution 
moved   by  the    earned     lady  Member, Dr.  
(Shrimati)   Najma Heptulla. Through you, I would like 
to congratulate her for having traversed che entire 
gamut of the menace of drugs in  this country and for 
having brouaht  forward  this  resolution,  particularly, 
the latter half which I quote: "(ii) make   institutional  
arrangement for the rehabilitation of drug addicts by  
using   the revenue  realised by way of penalties, 
seizures, etc.,     from    offenders    and    drug 
traffickers." 

Sir, I think our hon. Parliamentary Affairs Minister, 
Shri Kesri, did not exactly follow what she said when 
she wanted the Finance Minister t» have some sort of a 
connection with' this. The entire preventive aspect of 
tackling drugg lies in the Ministry of Finance in the 
Directorate of Revenue Intelligence. 

On this occasion, I must congratulate our Finance 
Minister that only recendy, as most of us would have 
seen in the newspapers, his Directorate of, Revenue 
Intelligence had the most laudable seizure of more 650 
kilograms of hashish in the State of Dr. (Mrs. 
Heptulla), i.e., Maharashtra about 150 kilometer^ f>om 
Bombay. That was valued in the local market at about 8 
or 9 crores of rupees In the international market, it 
would have fetched something like 20 
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crores of rupees. Sir, it is a stupendous 
achivement for our DRI to have made this 
seizure. 

Sir, I am not a drug user. Nor have I ever 
even tried drugs despite various temptations 
while I was in school or college. On the 
contrary, Sir, I am a person who hates more 
than anything else the drug peddlers and drug 
pushera. While my sympathies go to the 
persons who get addicted to drugs, I am very 
sorry that the drug peddlers or the drug 
pushers in the country sometimes go scot free. 
I trunk there should be summary justice. 
Some hon. Members of this House may not 
agree with ane. But j feel that one can forgive 
a smuggler of gold or contraband. One can, 
with aU respect, even forgive a pimp or a 
thief. But I don't think anyone should ever 
forgive a drug peddler or drug pusher or one 
who is involved in drug trafficking.- I think 
he should be shot dead. Sir, when some spoil 
the health and some spoil the wea1 th, I think 
the drug pusher spoils health, wealth and 
character. This loss of character will lead to 
moral degeneration and take our country 
backwards. 

Sir, recently, Ihere has been a study 
conducted by one of the organs of the UNC, 
the World Health Organisation. They came 
out with this startling fact that about 50 
million are addicted drugs in the world. This 
is in 1983. Out of these, 30 million were 
addicted to Marijuana, 3 million to cocaine, 7 
minion to Heroin, 1.7 mil-ikr\ to opium and 
other types of latest drugs' or their derivatives 
like LSD, etc I am not very familiar with the 
drug world. The persons who use drugs use 
aU sorts of nice-sounding iword. When they 
talk about drug?, heroine is caUed as smack, 
hashish as ash, marijuana or marihuana as 
grass end cocaine, which has a very popular 
name, is called coco. Our Indians axe one 
better. They have got their own names for 
these drugs. There is one drug called Swami 
Ji. It gives you a verv good feeling like the 
Swami Jis have. 
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tion with Equadore which is a haven for drug 
smuggling in   South America.    And it is the 
Equadore  Government  which  briefly  even   
gave some sort of haven for the Khalistanis 
when they wanted to start a    Governrnent iU 
exile. And the   Indo-Pakistan   border is the 
ideal situation where    the terrorists can get the 
arms.   The drug-traffickers take the help of the 
terrorists and the gun-runners and supply aims 
to those persons who are involved in trying to 
destabilise our country- And,  therefore, I    
would    very much caution the Government of 
Jndia through whatever Ministry which   is m  
charge, perhaps,  the Ministry    of Home  
Affairs here, that    this nexus between the 
drug-traffickers and   the terrorists shoula be. 
closely    watched so that this may not give rise 
to other daig'rous situations.    Sir, I will not go 
through the entire things    which Dr   TTe~itu la 
spoke but though there has been     a     drop     
in     the     use of    cannabis      by      3      per      
ctnt, the latest reports of the UN—the UN 
sponsored  body  on     narcotics—show that 
cocaine use has been increasing bv  ll  t?er cent   
I was  fortunate    to represent thig country in 
the UN along with your goodself, Sir, recently.    
Tn the Third Committee, when   thi? matter 
came up, I had spoken about this and also the 
effective steps which the Government of India 
is taking particulary fhe Bil1  to    which Dr. 
Heptulla referred which has been an   Act 
now—the Narcotic    Drugs and    Psy-
chotrooic Substances Act, 1985.    Thiols an 
Act of far reaching importance.. And the 
Opium Act and the Dangerous Drugs Act have     
been repealed and     this  comprehensive  law     
was brought, which I wanted to be referred to a 
Select   Committee. The Minister stated that al1 
the    views whicii were mentioned at the time 
of the debate will be looked into, and with the 
leave of the House,   I withdrew the motion fop 
reference to a Select Committee. T must 
congratulate the Minister be-cause for the first 
time     they have  come up    with very  
deterrent punishment ranging from   10 to    20 

years for the first offence and    also fines 
ranging from Ra. 1 lakh to Rs. 2 lakhs. Sir, 
even in the Indian   Penal Code and other 
things, there has not been so far envisaged a 
fine of Rs. .1 lakh. But even this, I feel, is a 
very small amount because the international 
drug syndicatees have funds witli them with 
crores of rupees. So,    this fine of Rs. 1 lakh or 
Rs. 2 lakhs will not be much. So,  T     suggested 
tha* whenver   big  drug     smugglers-     ar* 
caught, they should be imposed huge fines plus 
a    compulsory, mandatory term in prison.   
Sir, for the first time since 1973 a study has 
been made and it has    been    found that     on     
account    of    the    money    earned    by the   
narcotics   the   worM   over a new term,  
narco-dollars,  has  come     intw existence and 
the  amount of  narco-do^ars which is involved 
in the druf trafficking exceeds $ 2 billion.      
&ir, this is a mind-boggling amount    &n6 the    
international     drug    .syndicates which, 
operate   from,  all   Over      the world, and 
particularly in the golden triangle and the 
golden crescent,    for them India has become a 
transit point. Recently  when  the     US     
Attorney-General was hero and had   talks with 
the Prime Minister, he cal'ed for the help of 
lndia to see that drug trafficking wa? combated.  
On  this  occasion I must denounce     General     
Walters when he says that just because    the 
Non-Aligned     group  has  condemned the 
U.S. action on Libya, he <savs that the U-S.  
posture towards     terrorism and help to India 
will be given some sort of a new look, as if one 
depended on the other. Sir, I wou'd like to ask, 
through     you,  the  U.S.   Government that if 
the Government of India wink* an eye on the 
Bombay and Delhi airports being used as 
transit point3. the entire  United   States  will   
degenerate within the next tw0 or three    years 
because it is very well known that so much of 
drugs is going to the United States. It is    with    
the help of    the Indian     Government     that     
we  are taking all steps to see that thi,? does-not 
happen. This type of speaking by General 
Walters is highly condemnable. 
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We should always work together wherever 
there are common interests and I am sure that 
the Government of Shri Rajiv Gandhi will do 
everything to co-operate with ihe U.S. 
Government in seeing that the menace of 
drugs is combated. 

Sir, there have been increasing seizures in 
India. Apart from the 615 kilo huge seizure 
periodically we find reports in the newspapers 
that DRI 'nas seized so much oi hashish and 
so much of cocaine. I would like on this 
occasion to suggest to the Governmen,. that 
the DRI should reward the low-ranking 
officers and informers and others in a huge 
way to see that more seizures are effected. The 
drug peddlers al»d drug syndicates have huge 
amounts at their disposal. They try to bribe all 
sorts of people, particularly the persons in the 
lower ranks. Therefore, the DRI should not 
only reward their officers at the higher level 
but also in the lower level and the amount of 
rewards should be increased. 

Sir, another thing which I would like to 
men'ion here is that there is no use tackling 
the supply side alone. The problem will not 
be solved by that alone. There should be a 
matching endeavour to see that the demand is 
also curtailed. This can only be done by 
providing education As Dr. Heptullah has 
said, thero must be a number of seminars 
organised and at the school and college level 
the ill-effects of drugs should be introduced in 
the syllabus and the young minds should be 
shown the evil effects which drugs may 
possibly have    on their future. 

Sir, there was a nucleus body set up in the 
Information and Broadcasting Ministry for 
the Doordarshan to have     a number of    
good films 

shown on the subject about ihe evils of drugs. 
This effort should be taken up seriously. Sir, 
in this connection, I would like to draw the 
attention of the Government to the report 
submitted by the Gopalan Commitiee which 
was set up under the aegis of the Ministry of 
Health and Family Welfare in 1975 . They 
submitted the report in 1977. Among other 
things one of the important suggestions made 
by this Gopalan Committee was that there 
should be a national advisory board on drugs 
Get up by the Government of India Wnich 
would periodically review the position of 
drug-use in India and sponsor research, 
publish relevant statistics and information and 
submit annual reporis to the Government, on 
the status of ihe drug problem and also advise 
the Centre and the State Governments on var-
ious issues. I am very sorry to say that though 
some of the suggestions of the Gopalan 
Committee have been taken up, I do not know 
why this particular suggestion to set up a 
national advisory board on drugs has not been 
taken by the Government so far. I do not 
know, but I think that it has not been set up. I 
will verymuch commend on this occasion to 
hon. Mr. Krishna Kumar to see that this 
national advisory body as recommended by 
the Gop-a:an Committee is set up. This will 
be a useful body for the Government to act on 
and follow the recommendations of he 
various people. 

Sir, coming to the question of drug de-
adiction centres I will not take much of your 
time, the Ministry of Social Welfare as part of 
the recommendations of the Gopalan 
Committee has set up a number of study 
centres in five or six States in the country and 
they are expected to submit their report by the 
middle of this year.     But    this is not 
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[Shri R. Ramakrishna] enough. They should also 
take the help of State Governments and as suggested 
by Dr Heptulla, voluntary agencies like Rotary 
International, Lions etc. who normally restrict 
themselves to building bus-shelters and community 
centres, should also *>e associated in organising de-
addiction camps. No doubt Congress Party as the 
political party, has also done something but apart 
from that the Government itself should come for-
ward with matching grants so that psychiatric 
rehabilitation can also be arranged for these addicts. 
You will be surprised to know that apart from the 
students community, the persons who use drugs are 
rickshaw pullers phut-phatiwallas and others amd 
they are the ones who really require some 
perJ^hiatriO treatment because they are adults 
undergoing the strain of pulling rickshaws and they 
seek pleasure  in these     drugs. 

Coming to drug abuse, ICMR undertook a study 
which shows that this is on the increase; nearly 35 
per cent of college students in Delhi are using these 
drugs. In . Bombay also, from where Dr. Heptulla 
comes in the areas of Bandra and Colaba the number 
of such cases is going up. Government should be 
careful to locate areas in which this abuse is on the 
increase and take positive action. Government has an 
obligation to see that something is done for the 
addicts and rehabilitation aspect is very necessry. 
This drug menace is something which if not attended 
to now, can ruin our entire country. With these 
words, I support the resoution with a further call to 
the Government to see that this nexus between drug-
traffickers and terrorists is closely watched. 
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the so called big people plus the goondafe( in 
connivance with unemployed youth 
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SHRI  SANKAR PRASAD MITRA (West 
Bengal):   I thought of participating in the 
debate on this      Resolution because to my 
mind this      Resolution brings to light a 
vexed question in our public  life today. 
The      Resolution speaks of    drugs      and      
narcotics which are degenerating    the 
nation and especially   the   younger genera-
tion. 

Hon.  Speakers who have already 
participated in this debate have said that it is 
well-known    that certain drugs like LSD, 
the chemical name of which is; lysergic    
acid diethpl-amide,    opium    alkaloids    
Cocaine, Morphine  cannabis indica and 
cannabis sativa      are      available      in      
the market and are sold surreptitiously by 
corrupt dealers without any prescriptions or 
cash    memos.    It is difficult   to believe 
that the police is not aware of these 
activities    but hardly any action is taken to 
prevent them.    I am indeed a bit surprised    
that the hon.  Deputy Minister for Health is 
present here to reply to     this      debate. 
The debate concerns    other departments 
much more than the Health Department,     
because    the    Health Department should 
be     already      aware of the injurious      
effects of these narcotics and drugs.     They 
are     even     used in toffees and in drinks 
to create   a euphoric    effect on the    
consumers 

and people of all ages, particularly the students 
get addicted    to these drugs and narcotics. We      
have all seen perhaps the     consumption  of      
cannabis indica and cannabis sativa in public 
places like burning ghats etc., before the eyes of 
police constables, but no action was taken. The 
drug addicts do  not  realise  that they are      
gradually ruining their health their brains and 
memories.    They even    suffer from 
hallucinations and    tendencies to murder There 
are also      cases of     self-medication  by 
injection    of morphine    to avoid stress and     
strain    and also nervousness to act    as a 
stimulant. We had an Opium Act and now we 
have a Drugs and Narcotics Act. The provisions  
were      praised  by      our esteemed  friend  Mr.      
Ramakrishnan.      Bul it seems to me that the      
recent enact ment calls for a fresh look to combat 
the menace      which is     now prevailing in this    
country.    Sources   of plantation and      
production      have     to be strictly guarded to 
prevent easy sale  of these products to  members 
of tbe public and      stringent      measures have to 
be adopted      against      dispensing chemists—
some of them    well-known who commit the 
offences of selling these  drugs and narcotics     
without prescriptors.     without  recording  the 
names of physicians who have     prescribed them 
and     without     any cash memos.     About the 
new enactment fortunately  only last evening I      
received by post a Journal     called      "Pharma 
trade" published by the    All India Organisation 
of Chemists      and     Druggists Educational    
Trust.    Its  April issue   contains  an      editorial  
and      that editorial seems to me to be relevant to    
the subject     under     discussion. Renowned  
pharmacists      and      chemists are  complaining   
that this new      enactment is being implemented 
to harass persons who  are perhaps  comitting 
minor and technical offences, but the real culprits 
are going scotfree.   Of course, I do    not 
subscribe    to the theory that even those who 
commit 
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minor or technical offences should escape. 
But the fact that this organis, ation is pointing 
out that the real culprits are not being eaught 
by-the Directorate concerned is indeed painful 
to us. Mr. Vice-Chairman, Sir, with y0Ur 
permission it is a very 
short editorial consisting of just a few lines 
Ief me read it to this House so that the present    
position under 
the law and i.ne deficiencies in its 
implementation can be brought out clearly in 
the discussions on this Resolution. The 
editorial says, I quote: 

The      requirements under      the 
Packaged Commodities Rules and , the 
Narcotic Drugs and Psychotropic Substances 
Act and Rules are only the latest burdens added 
to the load the pharmaceutical trade is  already 
bearing. 

The punishments for offences 
under the Narcotics Act are very 
severe. Laws are made with good 
intentions, no doubt but what is 
happening is the honest trader is 
harassed by those laws, while the 
j real offender carries on with his 
nefarious      activities happily      and 

rarely cornes    to be booked. Purpose of 
legislation is never served! 

It is not far from truth if it. is said that the 
inspectorate does little to catch the real 
culprits, and unfortunately they spend aU 
their time and energy to book the innocent 
trade and industry who if any would have 
committed only a technical fault or 
otherwise unintentionally and  unwittingly. 

( Even the latest law, that is the Narcotics Act, 
does not make such a distinction. As a result 
of such non-distinction the     licensed     
dealer/ 

manufacture     who   has   taken     to 

this vocation becomes liable even for a 
slight error for a jail term of 10 years or 
fine of one lakh of rupees, as the real 
culprit eludes the authorities and escapes 
the law and punishment. 

Therefore, it is necessary that law should 
make such distinction, and does not place 
minor offences on par with the major and 
technical on par with the intentional, and 
tlie severe punishment is made be 
applicable only to the offender in the real 
sense, and not to the one who, in the course 
of his profession had committed a technical 
and minor fault. 

Furjther the inspectorate's concern 
should be to book the real offenders who 
are mostly the un-licenced ones and not to, 
in the name of law, harass the bonafide 
licence holders." 

As I have said in the beginning,   I do  not 
see     jurisprudential^    why persons    
committing    technical    and minor faults 
should not be punished? They    should    be    
punished.    They ought to be      punished.      
But      it      is indeed   a   pity   that   this    
editorial has     to    come     out      with      
main point,    namely,    that    the    inspec-
torate   is    weak;      the    inspectorate 
perhaps is corrupt and the inspectorate is not 
doing the duty assigned to it and the real 
culprits, due to   sheer negligence  or 
corruption of the inspectorate, whatever it may 
be,    are escaping daily with the result   that 
the entire society is suffering.   That is why. I 
was stating in the beginning that it is 
unfortunate that only   the hon'ble Deputy 
Minister for   Health and Family Welfare is 
present here to listen to Vhis debate.    This 
debate really concerns other departments   of 
the    Government    particularly,    the Finance 
department and the department of Social 
Welfare as well as the Ministry of Law and 
Justice because 
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I do recommend that the new Act which was 
passed only last year still contains numerous 
loopholes to be plugged. The Government 
rejected the demand for reference to a Select 
Committee. Perhaps these loopholes could 
have been plugged by the Bel-ect Committee. 
But by getting fhe Act passed hurriedly, with 
good in-tions no doubt, with bona fide inten-
tions no doubt, these loopholes have been left 
untouched. 

The second part of the Resolution is as 
important as the first one, namely, that the 
Social Welfare Department and the Health 
Department Ghould take upon themselves the 
task of seeing that institutions are set up, 
particularly in notorious urban areas, for 
hospitalisation of these addicts so that they 
may be cured of the illness they suffer from, 
'because to start with, they get addicted and 
the addiction leads to a serious illness in-
juring health, injuring the entire future of the 
person concerned and endangering the 
society at large. I hope the Government will 
take active measure- to combat these evils as 
quickly as possible.    Thank you. 
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SHRI PAWAN KUMAR  BANSAL 
(Punjab):  Sir, at the very outset,    I thank Dr. 
Najma Heptulla for bringing into  focus the  
enormity of  the problem of drug addiction 
which, as she rightly said, saps the vitality of 
the society. According to  a recent    survey, the 
number of drug addicts    in Bombay was 
found to be eighty thousand and in Delhi,   fifty   
thousands. Unfortunately,    certain      
undesirable features of the Western society are 
catching      the        fancy     of        our youth      
and      the       drug      shyndrome seems to 
have been considered as   a concomitant aspect 
of development or advancement.     In  India  
particularly in   that   part    of the   country 
from which I come, that is Punjab, there was 
abundence of   milk and honey. But, 
unfortunately, even in the rural areas, besides 
the students, others are falling  a prey to      
drug      addiction.  If we try to analyse the 
causes which, in fact, allure the students to 
drugs. we would see   that firstly it is only 
curiosity. Thereafter it becomes a fashion with 
the students to go in for drugs and a stage 
comes when people resort  to it for merely 
escaping from the   realities of   the   world or 
from the realities of   life.    Another very 
important factor which leads to.-drug  addition 
is    social   maladjustment.    We have seen 
that the   child labourers who do not get an 
opportunity to go to schools, but who   are 
straight away huddled into factories where 
there are no recreational facilities for them, 
also take to   drugs. Such tender   aged    
children take to drugs and the result we are aU 
aware of.    The drug addicts, instead of being 
persons with robust health,   are young people 
with sullen faces, with damaged brain and are 
often victims of hallucination.   The children or 
the young are the future of our country. But if 
we look at the pethetic state ot affair* of the 
drug addicts, it   is. 

in fact, frightening to imagine as to what the 
future of the country would be when these 
people grow up and I am sorry t0 say that 
they grow old at a very young age and at the 
age of 35 fhey look very old and would leave 
thie world at an age much younger than that 
of a person who is not a drug addict. 

In a welfare society such as ours, it is the 
endeavour of the Government to provide a 
decent standard of living to every citizen 
(Time bell rings) In this context, I would refer, 
because of the time-limit imposed on me, only 
to one aspect and that is the control over 
dependence producing drugs and spreading of 
drug ed-diction and my suggestion in this re-
gard is that any number of stringent laws 
would not be of any help though it is 
imperative that the smugglers, the drug 
pedlan3 and the drug pushers must be dealth 
with sternly. But it is more a social problem 
that we have to tackle. And for that it is the 
assistance of voluntary organisations that has 
to be sought. More counselling centres have to 
be set up where there should be a complete re-
cord of drug addicts and it is there, besides the 
hospitals, where drug de-addiction Ghould be 
considered as a part of the general health 
services. These centres run by the voluntary 
agencies should be keenly involved. 

Finally, I would like to refer to what Dr. 
Najma Heptulla said about the role of the 
media campaign. I would like to strike a note 
of cau-tion here that over-zealousness on the 
part of the media would note really help 
combat drug addiction. Rather it has to be a 
selective and imaginative publicity that would 
really help us attain the desired results. Sir, an 
awareness has to be created amongst the youth 
of the dangers of drug addiction, of the 
dangerous conse-quencea that it could have for 
the country and for the society and it to with 
the involvement    of volunteers 
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[Shri Pawan Kumar Bansal] agencies,  the 
parents, the educationists and people of every 
strata from the society that   we can   
ultimately deal with this problem. 

Sir, to conclude, I would once again 
express my gratitude to the very senior 
Member of this House, Dr. Najma Heptulla, 
who has drawn pointed attention of all of us 
to this problem, and I am sure the various 
Ministries concerned would look at the 
problem with its gravity and ultimately help in 
combating it. 

THE      VICE-CHAIRMAN (SHRI 
M. P. KAUSHIK): Hon. Members are 
requested to take not more than five minutes 
so that each one of them gets a chance to 
express his views.    Sfnri Jagdambi Prasad 
Yadav. 

 

 



213    Re. combating the drug      [2 MAY 1986 ]     rehabilitation of drug        214 
menace and addicts 

 



215      Re. combating the drug    [RAJYA SABHA ]   rehabilitation of drug    216 
menace and addicts 

 



217 Re- combating the drug     [2 MAY 1988 ]     rehabilitation of drug   218 
menace and addicts 

 



219        Re. crmbating the drug   [RAJYA SABHA]   rehabilitation of drug  220 
menace and addicts 

 



221    Re. combating the drug     [2 MAY 1986 ]     re/iabilitation of drug 222 
menace ond addicts  

 

SHRI SUSHIL CHAND MOHUNTA: Mr. 
Vice-Chairman, Sir, thank you very much for 
giving me an opportunity to speak on this 
subject. I congratulate Dr. Najma Heptulla for 
bringing in this Resolution. Thjj Resolution 
needs very wide support. Sir, we find that our 
society fe slowly slipping into the vices of the 
Western world, with the result not only our 
health, but the mental faculties and the 
economic position of the people using these 
drugs are also affected. Everything is 
affected. Persons even do not have the will to 
work after being addicted to these drugs. In 
every material aspect, we suffer. 

Sir. here, I must say one thing in regard to 
the spread of this drug menace. There are 
four categories of persons who can said to be 
concern- 

 



 
[Shri Sushil Chand Mohunta] 

xan stop the flow of drugs from across the 
border. Now, when we find tha". innoceru 
boys, young boys, college: going and st'nool-
going boys, are consuming these drugs and 
narcotics, v/hen we find that it has become a 
habit with them, I cannot understand how it 
can escape the eyes of the law-enforcing 
agency. Everybody knows. If it is a village, 
everybody knows that in this village there are 
four, five, seven or ten porsons who are ad-
dicted to opium. From their eyes, from their 
face and habits anybody can make out that 
they are opium addicts. It is not difficult to 
know i*. It is not a secret. It is not that opium 
is taken secretly and nobody knows about it. 
His friends know it. All the people with whom 
he has contacts, know it. Similar is the case 
with other drug addicts. Anybody in the 
neighbourhood can say that he is addicted to 
such and such drug. The only thing is our law 
enforcement agency does not try to have a list 
of those drug addicts. Once they have a list of 
those persons a check can be kept over them. 
If you are honest, you can implement the law 
seriously. The law has a very deterrent effect. 
The law that we have passed has a very 
deterrent effect. It will have a deterrent effect 
if real culprits are caught, but I cannol un-
derstand how both the persons can realiy be 
kept at par, the person who smuggles and the 
person who is used as a carrier. Also the 
person who uses it is kept on par with those 
wo category of persons. All the three are 
treated in the same category. T can tell you 
one thing. If you do not keep a balance 
between punishment and offence, the offender 
is going to escape because if the punishment is 
very severe, the allurement which •the 
offender will offer to the law enforcement 
agency will be of a higher order and more 
often than not people will fall for the 
allurement and he will escape. So, there must 
be a balance between the two, the   punish- 

ment and the offence, so that the person who 
is enforcing the law does not come under 
pressure or get tempted to the allurement 
offered by the offender. This is very 
important. Mr. Kalpnath Rai was saying that 
we shouid hang all such persons. If you do 
that, you will not get the real culprit, only 
innocent people will be hanged and the real 
culprits will go scot free. 

My second point is about the people who 
are chemists, who are dealing in certain drugs 
which also contain one of these commodities 
in their medicines. They must also be distin-
guished from the regular criminals. For 
instance, a person keeps pathi-dine injection. 
It is a drug which Ls licensed, which has to 
be kept in a particular manner, which can be 
sold only on certain prescriptions. It may be 
that at times some formalities cannot be 
fulfilled. So, a distinction-must be drawn and 
we should not make the law so stringent that 
even the needy person may not be able to get 
the injection. For example. if you go to 
Chandigarh chemist shop, nobody keeps the 
pathidine injection because if you keep it, 
you are liable to run into trouble. There will 
be pressure from the drug inspectors on you 
to greeze their palm to keep the injection. If 
that is so. why should they enter into this 
headache? So, the question is, the law is there 
and there must be a will to enforce the law 
not only with the help of the official agency 
but also through social organisations who can 
feed the official agency with information 
regarding the persons who are habitual of 
consuming these drugs or narcotics. This is 
very important. Once you have a lfet, a watch 
can be kept over them. Then we should try to 
trace out the smuggler. It may not be possible 
for us from the start to trace out the smuggler 
but we can go through the carrier. We can 
reach the actual smuggler who smuggles 
these drugs and narcotics inside the country. 
If you look at the background of those   
people who   really 
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smuggle, they can be caught. O wise also if 
you look at their background, they do not 
have a very flourishing background and all of 
a sudden you find that certain people have 
become very very rich, overnight. Within a 
period of two to four years people pile up 
crores and crores of rupees, they have 
properties, car^ and aU other luxuries—but 
how?No inquiry is ever made into the an 
dents of those people... (Inte tions).. ,There is 
no watch, no eye on them, and no inquiry is 
made into the matter at all as to how people 
become rich overnight with the taxation laws 
in vogue. 

 
THE DEPUTY MINISTER IN THE 

DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR); Sir, I 
congratulate the mover of the Resolution, Dr. 
(Shrimati) Najma Heptulla as well as the 
other honourable Members who have spoken 
on the Resolution for focussing at the alter of 
public opinion one of the vital social and 
mental "health issues. The purpose of my 
intervention is only to place before the House 
the multitudinous and multifarious efforts 
made by the various Departments of the 
Government of India to check the scourge of 
drug abuse which has dangerous portents for 
our country in terms of suffering for families, 
sapping the very vitality of out youth, 
detracting from the imaginative programmes 
undertaken under the leadership of our Prime 
Minister for 

the Nation's  human  resources  development . 

Sir, honourable Members are entirely 
correct in pointing out that vario Ministries of 
the Government, especially the Ministry of 
Finance, Home Ministry, the Ministry of 
Education. the Ministry of Social Welfare as 
well as the Ministry of Health are responsible 
for dealing with various aspects of the 
problem of drug abuse. But this Resolution 
was addressed to my Ministry and I have been 
assigned the responsibility of speaking on be-
half of my different colleagues. 

Sir. over the past few years India has 
become a transit country for drugs and 
narcotics originating from the near and 
middle-east countries and Pakistan, and this 
has been established by recent reports of the 
International Narcotics Control Board. Sir, 
New Delhi and Bombay have become the 
most important exit poins for, what are 
known as. opiates and cannabis. They have 
become the nerve centres of this nefarious 
activity. 

Sir. EO to 70 per cent of the drugs seized 
in India are of Pakistani origin. It is estimated 
that "about 5,000 kilograms of heroin per 
annum are smuggled into India through the 
Nort'h-West Frontier. This largescale influx 
has led to illicit availability of drugs in the 
country and that is the genesis of our 
problem. 

Sir. two major studies have been 
conducted on the drug abuse problem in the 
country—by the All-India Institute of 
Medical Sciences (1976-77) and the Delhi 
School of Social Sciences (1977-78) and 
these studies point to a geometric rise in the 
prevalence of drug abuse among students and 
youth, blue-collar workers, slum dwellers 
and. as pointed out by on» of the honourable 
Members. even among the petty vendors in 
major cities Sir, this problem has increased 
bv leaps and bounds in the last four years.   
There are    various est.- 
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[Shri Krishna Kumar] mates of the number 
of drug-addicts in the country. The most 
conservative estimate puts it at one lakh. The 
three hospitals, the G.B. Pant Hospital and the 
AIIMS, Delhi and the Bombay KEM alone 
have reported 150 cases per week in the lst 
three months. Governrnent is fully alive to t'ne 
serious dimensions of this problem and is 
committed to fighting this menace. It is a 
multi-dimensional effort involving prevention 
of trafficking, repression of traffickers, 
punitive action, identification of addicts, referal 
treatment and rehabilita-ation and creating 
public awareness. Sir Government would like 
to submit that one of the reasons for the 
perception that the drug-abuse is on the 
increase h better enforcement, • resulting in 
greater seizure and greater publicity so that you 
get a feeling that the prevalence of the drug-
abuse is on rhe increase. 

Sir, I would like to    submit   that it was the 
Government of Shri Rajiv Gandhi which 
brought about the historic legislation last year, 
the Narcotic Drugs and Psychotropic Substan-
ces    Act,  1985.    This  is a  compare-heneive 
Act which    came into froce fittingly on the    
14th of    November. 1985,  the    birthday    of    
Jawaharlal Nehru.    Sir, the new   Act 
enhances the punishment of rigorous 
imprisonment from ten to twenty years and a 
fine of Rs. 2    lakhs for the    first time. Even  
attempt  , abetment _   and conspiracy   have  
become      cognisable and entail     the    same    
punishment. Officers h'ave been  invested with  
increased powers.     Simultaneotisly the 
Ministry of Health has amended the Drugs and   
Cosmetics      Act,  and   a  new schedule     
containing   17  psychotropic drugs have been  
included,  and their import     manufacture   
and   sale  have been severely restricted. Sir, 
rewards for informers and     Government ser-
vants who contribute to detection and seizure 
have been  enhanced  from  10 to 20 per cent 
and made    applicable also to police personnel 
for the first time  as per this Act.  Special     
cells 

have been created in all the Customs 
Collectorates in the country. Many people 
have been detained under the COFEPOSA for    
narcotic offences. 

There has been a steep rise in the seizures. 
Sir, from November, 1985 to January, 1986 
alone 780 kg. of heroin, 8,300 kg. of charas 
23000 kg. of ganja were seized signifying a 
quantum jump from the previous years. In the 
last three times more narcotics and drugs have 
been seized than the total figure of 1985. This 
has been due to stricter enforcement of the 
Act. Special drives have been launched by the 
Delhi and Bombay police. In a single 
operation called Operation Kalbhairav, on the 
23rd of December, 1985, 40 persons were 
arrested and a very substantial eatche of drugs 
seized. 

As has been pointed one of the hon. 
Members, there is heed to increase the sea-
coast and land border vigilance, and that has 
been implemented by this Government. High-
level meetings have been held in the border 
States and the border vigilance enhanced. 

One of the Members mentioned that there 
have not been any prosecutions. This is 
incorrect. In 1984, 1,248 persons were 
prosecuted. Last year, after the coming into 
force of the Act 1.300 persons have been 
arrested and prosecuted. 

Another breakthrough has been the >nd 
meeting of Indo-Pakistan Joint Commission. 
It has agreed that our two countries, that is, 
India and Pakistan, will exchange information 
for Joint, concerted action against drug 
trafficking. 

Sir, coming to the health side the facilities 
for treatment of the drug-addicts have been 
inadequate. Only 22 institutions in the 
country, attached to the Departments of 
Psycho tropics in medical colleges and some 
other mental hospitals now give the treatment. 
One of the important facets of the new Act is 
that section 71 of the Act imposes on the 
Govern- 
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ment the responsibility of establishment of 
centres for drug-deaddiction. An expert 
committee has been constituted by the Health 
Ministry and I am happy to announce on 
behalf of Ihe Govewnment that we shall 
shortly launch a national drug deaddiction 
programme under the auspices of the Ministry 
of Health, Government of India. To start with, 
these de-addiction centres will be started in 
the four metropolitan cities of Delhi. Calcutta, 
Bombay and Madras and s!so in Imphal, 
Veranasi, Goa, Amritsar, Chandigarh and 
Srinagar. The National Capital region will be 
developed as Ja model for this work and this 
will be multiplied at other places. I do not 
want to go into the de-toxi-fieations 
programme because it is technical in nature. 
We are also going to set up an advanced 
centre on drugs and also halt our dependence 
on the All India Institute of Medical Sciences, 
one of. our Centres of excellence. 

Voluntary organisations have been 
Increasingly involved in this programme as 
per a camp approach initiated by the Ministry 
of Welfare. Four camps have already been 
orga-r.ised. Sixteen more are going to be 
founded. 1,122 addicts have already been 
treated. Common guidelines and uniform 
training courses are being organised for the 
ivoluntray organisations. In this connection, I 
would like to mention the work of two vol-
untary organisations which are to be lauded. 
That is the Opium Deaddiction Treatment 
Training and Research Institute. Jodhpur 
headed by Mr. Narayan Singh, Padma Shri, 
School teacher, and Shri T.T. Ranganathan, 
Clinical Research Foundation, Madras, 
engaged in the treatment of drug addicts. 

A vigorous publicity campaign has been 
launched. The Finance Mini  stry has made 
available Rs. 12 lakhs for this campaign. Mass 
education and motivational programmes are 
heing planned. 

There are various estimates regarding the 
students affected by this. 

Some people say it is 30 per cent in Delhi, but 
one of our estimates suggests four per -cent 
of college students in. Delhi are probably 
susceptible to drug, abuse. We have created 
various programmes, including Essay and de-
bate competitions. TV plays, vigilance in 
university camps and hostels. Special cells 
have been set up in the Bombay University, 
in Delhi and JN Universities to fight the 
problem of drug abuse. 

Shri Ramakrishnan, an hon. Member, 
mentioned that we have not yet constituted a 
national advisory board for fighting drug 
abuse. I may point out we have instead 
constituted an inter-ministerial group to look 
after all aspects of the problems. We have 
also set up under the Ministry of Finance and 
a notification has been issued—a Nacotics 
Control Bureau, which will be coordinating 
these efforts. 

The second part of the Resolution refers to 
the possibility of using the penalties and fines 
under this programme. I would like to submit 
on behalf of the Government that there is no 
need to link these penalties with the 
programme. We would like to organise drug 
de-addiction programmes. All programmes 
for drug abuse as a regular planned budgeted 
programme of the Government. The 
suggestion is impractical because most of the 
cases get into long drawn out court 
proceedings and it, is impossible to estimate 
the fines which will be accruing. Most of 
these fines acerue to the treasury of the State 
Governments. Ganja, for instance, has to be 
given to Government factories and most of thc 
drugs are destroyed after seizure. 

We are happy that organisations like the 
National Students Union of India and other 
organisations of the Congress Party have 
taken the drug abuse problem under the prio-
rity problems and have started movement. I 
would like to call upon the political parties to 
start a mass move- 
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[Shri Krishna Kumai] 
ment in the country, movements involving 
students, youths, women and other public 
organisations, to coma (forward and help 
Government in fighting the scorage of drug 
abuse which has the potential to disrupt the 
very social fabric of our country. 

In view of the efforts undertaken by the 
Government to meet this problem, I suggest 
that the Resolution may not be pressed. 

5 P.M. 

DR (SHRIMATI) NAJMA HEPTULLA; 
Mr Vice-Chairman, Sir, in view of the 
assurance given by the Honourable Minister 
and since a law has already been enacted to 
deal with this menace, 1 hope the Government 
will fulfil the assurance and take stringent 
measures. Therefore, I withdraw my  
Resolution. 

THE     -VICE-CHAIRMAN (SHRI 
M.P. KAUSHIK):  Is it the pleasure 
of the  House  that  leave  be granted 
to withdraw the Resolution? 

(No hon. Member dissented) 

The Resolution was, by leave, withdrawn. 

[MR. DEPUT Y CHAIRMAN in the chair] 

MR. DEPUTY CHAIRMAN: Now, 
Shrimati Mohsina Kidwai, Minister of Health 
and Family Welfare will make a statement. 

SHRl CHITTA BASU (West Bengal): Mr 
Deputy Chairman, Sir, I have got a point of 
order to make. Two minutes were left before 
that Resolution was disposed of and as a 
matter of rule the second Resolution should 
have been taken up. Therefore, I want that I 
should be given a chance to move my 
Resolution and the Minister cannot intervene 
during thi; period because it is a Private Mem-
bers' time. 

DR (SHRIMATI) NAJMA HEPTULLA:  
Mr. Basu, is was my    privilege; 

to reply and withdraw the Resolution. The 
Minister intervened when only one minute 
was left and it was already 5 O'clock so I sat 
down. 

SHRI CHITTA BASU: We ,had two 
minutes to  move  my Resolution. 

Mr. DEPUTY CHAIRMAN: Now, the 
matter is over. Please sit down. 

Tlie Minister will make the statement, 

STATEMENT  BY  MINISTER IT.  RE.  
Government     decisions! on  the Report of  
the  Medical Education Review Committee 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
MOHSINA KIDWAI): Sir, I place on the 
Table, the Report of the Medical Education 
Review Commutes and also a Statement 
indicating the decisions of the Government on 
the recommendations of the Committee. The 
terms of reference of the Committee were as 
follows:— 

(i) to review the current admission 
procedures (including entrance tests) and 
domiciliary restrictions for admissions to 
unde'r-graduate and post-graduate courses 
and to make suitable recommendations 
separately, in regard thereto; 

(ii) to suggest measures aimed at 
bringing about overall improvement in the 
under-graduate and postgraduate medical 
education, paying due attention  to: 

(a) institutional goals; 

(b) content, relevance and quality of 
teaching and training and  learning  
settings;  and 

(c) evaluation      systems      and 
standards: 

(iii) to recommend the optimum duration 
of under-graduate and post-graduate courses 
of study separately; 


